Title: Regarding meeting of five Union Ministers with the President of Vishwa Hindu Parishad in New Delhi over the
issue of construction of the Ram Temple at Ayodhya in U.P.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, you have called me to speak. | have to take up my issue. When
will | take up my issue? Since Friday, | have been waiting patiently to take it up. | want to bring a serious matter
before the House but the matter is not coming up.....(Interruptions) If you ask me to sit down, | will sit down and will
not raise it. But Sir, this matter is very importanta€] ...(Interruptions) Yesterday, | drew the attention of the House in
the "Zero Hour' and today also, | have given notice to raise a matter which is extremely important for the secular
foundation of this country. For the last 15 days, several reports are appearing outside the House to defy the
Government's directives and the Supreme Court's order and to decide their own design.....(Interruptions)a€; Sir,
what is this going on? Should the Opposition not speak? Why are they standing up now?.....(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, the other day, hon. Home Minister, during the reply to the discussion under
Rule 193, made it abundantly clear to the House, took the House into confidence that what happened on the 17t
October was not encouraged by the Government. He assured the House that no untoward incident of this kind shall
take place again.

| draw your attention to clauses 3 and 4 of article 75 of the Constitution which says:

"The Council of Ministers shall be collectively responsible to the House of the People (that is, Lok
Sabha).

Before a Minister enters upon his office, the President shall administer to him the oaths of office and of
secrecy according to the forms set out for the purpose in the Third Schedule."

| am not talking about the Third Schedule. If | talk about the Third Schedule, then the conduct of the five Ministers
who had been in a dinner party at the residence of an MP in North Avenue in the presence of Shri Ashok Singhal
does violate the very oath of secrecy listed in the Third Schedule while it has been clearly stated that they should
treat all people equally and in the same manner, and they should not violate it.

Sir, the five Ministers are responsible to Lok Sabha, with all my regards, not to Rajya Sabha. They have to explain
their conduct in detail in the House on query of the Members of the Lok Sabha and the Government is collectively
responsible.

It has been stated in the leading newspaper of the country, The Hindustan Times, names of five Ministers. They
are, Shri Ved Prakash Goyal, the Minister of Shipping, Shri Shripad Yasso Naik, the Minister of State in the Ministry
of Agriculture, Shrimati Jayawanti Mehta, Minister of State in the Ministry of Power, Shri Annasaheb M.K. Patil, the
Minister of State in the Ministry of Rural Development, and Shri Balasaheb Vikhe Patil, the Minister of State in the
Ministry of Finance. It has also mentioned that about half a dozen Members of Parliament were also present, but
that is different. As per the report, Shri Ashok Singhal has stated that temple would be built from 120 March
onwards. When asked as to what would happen if the Government does not agree to it, it was replied, "Government
or no government, we shall do it'. This comment was applauded.

We are not attributing motives. But the five Ministers are answerable to the House. The House should know what
transpired in that meeting. The Ministers should make it clear, whether they share that perception; and whether
they obtained the clearance and permission of the Prime Minister before going to that meeting. It is because the
issue is sensitive. On this issue, the Prime Minister has made two categorical announcements. One is that the
Supreme Court directions will be binding on everybody as and when it comes; and the second is that before the
Supreme Court gives its directive, he would explore the possibilities to find a solution by talking to other groups and
parties before 12t March. But we do not know, and the Lok Sabha whom he is talking to. Has the Lok Sabha no
right to know with whom the Prime Minister is having talks?

Under these circumstances, if five Ministers of the same Council of Ministers headed by Shri Vajpayee, share the

perception of Shri Ashok Singhal in another parley and hatch a conspiracy to create a situation after 12t March,
then it creates not only apprehension but also threat to the secular fabric of our country.

The House cannot be taken for granted and the House cannot be expected to keep quiet and silent. Therefore, the
Ministers should explain their conduct in this House in accordance with the provisions of Constitution of India



because they are answerable to Lok Sabha.

While | gave the notice, | purposely sent a copy to hon. Home Minister and hon. Minister of Parliamentary Affairs so
that one of them can come and explain the conduct of the Ministers on an issue, which cannot be wished away and
swept away. They are collectively responsible to the House. Since the hon. Prime Minister is abroad, in Japan, it
would be the duty of the hon. Home Minister to come to the House and clarify the whole issue at the first available
opportunity. But till this date, no official clarification has been made in this House in spite of several news items that
have been reported. On the one hand, efforts are on to convince us and the House that nothing will happen. But we
still feel since we have reports and information — we may be wrong — to the effect that a section of BJP who identify
themselves with VHP and Bajrang Dal, to organise the militant section in a manner to demolish all these efforts.
Only yesterday, Shri Karunanidhi, leader of DMK, has made abundantly clear in Chennai that if any attempt is made
to construct the temple in the disputed area, then he would oppose it. All kinds of confusion are being created. The
Government is not making clear its stand and the conduct of the Ministers.

| demand, Mr. Deputy-Speaker, Sir, that hon. Home Minister must clarify the position in this regard on behalf of the
Government. Since the Prime Minister is away, the Government should clarify the position, on behalf of the Prime
Minister, about the conduct of these five Ministers who are involved in this issue.
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MR. DEPUTY-SPEAKER: Shri Dasmunsi has already raised this matter....(Interruptions)
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MR. DEPUTY-SPEAKER: One more name is there. Shri Ajoy Chakraborty's notice is there. Let him
speak....(Interruptions)

SHRI AJOY CHAKRABORTY (BASIRHAT): It is a matter of great concern that the five Minister of the Union Cabinet
had assembled in a meeting with the VHP President....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, please go to your seat....(Interruptions)

SHRI AJOY CHAKRABORTY : Sir, it is a matter of great concern to the country and also it is a shameful matter that
the five Ministers of the Union Cabinet had assembled in a meeting with the VHP President Shri Ashok Singhal as
also with other VHP leaders including some BJP and Shiv Sena Members of Parliament. They hatched a plan.
They made a conspiracy. They want to construct a Ram Temple at the disputed site of Babri Masjid violating the
order of the Supreme Court. There was a specific direction made by the Apex Court of the country in this regard.
They have decided to violate the order of the Supreme Court. It is said that they would build a Ram Temple at the

disputed site of Babri Masjid at Ayodhya before 12! March....(Interruptions)

They have taken oath as per the provisions of the Constitution of India. They have violated the provisions of the
Indian Constitution. They are answerable to the nation....(Interruptions)

So, | demand that the five Ministers of the Union Cabinet should come before the House and explain their conduct.
The hon. Home Minister should come before the House and make a statement whether the report, which has
appeared in the Hindustan Times, is a fact or not. If it is a fact, it is very much shameful, and it is a shocking news
to the entire nation. So, they should come and explain their conduct before the House. It is a calculated violation of
the decision of the Supreme Court. ...(Interruptions) It is a harmful matter. So, | demand that a statement should be
made by the five Ministers and they should apologise....(Interruptions) The five Ministers should apologise before
the nation for their conduct....(Interruptions) We condemn their act....(/nterruptions)

MR. DEPUTY-SPEAKER: | have allowed only those Members who have given the notice....(Interruptions)



SHRI BASU DEB ACHARIA (BANKURA): Sir, the five Ministers have violated the provisions of the Constitution of
India. This is an unprecedented act. The Home Minister should explain about it.....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : It is concerning the unity and integrity of the country....(Interruptions)

SHRI BASU DEB ACHARIA : They own an explanation to the House. They have violated the provisions of the
Constitution....(Interruptions)
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MR. DEPUTY-SPEAKER: Kunwar Akhilesh Singh, you are coming to the Well of the House. You know about the
consequences....(Interruptions)
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MR. DEPUTY-SPEAKER: The Government wants to respond to it. Do you not want to hear that?...(Interruptions)
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SHRI BASU DEB ACHARIA : We want that the hon. Home Minister should come to the House and explain the
conduct of the Ministers. ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record. (Interruptions)*
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MR. DEPUTY-SPEAKER: Nothing will go on record.(Interruptions)*
MR. DEPUTY-SPEAKER: Hon. Members, the Minister of Parliamentary Affairs wants to respond. ...(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, the Government wants to respond....(Interruptions)

MR. DEPUTY-SPEAKER: Will you please resume your seats? | would give a chance to one or two Members to
speak....(Interruptions)

SHRI RASHID ALVI : All the Five Ministers should be dismissed. ...(Interruptions) The Home Minister should come
here to make a statement. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, would you please resume your seats?...(Interruptions)
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MR. DEPUTY-SPEAKER: | would allow one or two Members to speak, and then, he will respond. ...(Interruptions)
*Not Recorded.
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MR. DEPUTY-SPEAKER: The Minister of Parliamentary Affairs wants to respond....(Interruptions)
SHRI RASHID ALVI : All the Five Ministers should be dismissed. ...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : The Home Minister should come. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please go back to your seats. Listen to the response of the Government.
...(Interruptions)

SHRI RASHID ALV : All the Five Ministers should be dismissed. &€} Interruptions)
MR. DEPUTY-SPEAKER: The Minister of Parliamentary Affairs wants to respond. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, would you please resume your seats. There are very important items to
be taken up in the “Zero Hour". ...(Interruptions)



MR. DEPUTY-SPEAKER: Shri Rashid Alvi, please go to your seat....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, please go to your seat....(Interruptions)

MR. DEPUTY-SPEAKER: | would give one or two Members a chance to speak...(Interruptions)
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MR. DEPUTY-SPEAKER: There are very important issues to be taken up in the "Zero Hour'. Shri Dalit Ezhilmalai
has given notice on the demolition of Periyar Centre. ...(Interruptions)

MR. DEPUTY-SPEAKER: The Minister of Parliamentary Affairs wants to respond. Do you not want to know the
response of the Minister?a€| (Interruptions)

MR. DEPUTY-SPEAKER: Shri Alvi, please go to your seat.a€| (Interruptions)

SHRI RASHID ALVI : We demand that all the five Ministers should be dismissed. ...(/nterruptions)
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MR. DEPUTY-SPEAKER: We cannot have "Zero Hour' like this. ...(Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2 o'clock.

12.44 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

14.02 hrs
The Lok Sabha re-assembled at two minutes past
Fourteen of the Clock.
(Mr. Speaker in the Chair)

MR. SPEAKER: Matters under Rule 377 listed for the day may be treated as laid on the Table of the House.



